IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AT HYDERABAD

0.2.Ne.909/96 Date ef Order: 3
BETWEEN :

B.Shebanadri .. Applicant.
AND

1. Unien of India, rep. by
General Manager, S.C.Rly.,
Rail Nilayam, Secunderabad.

2. Senier Divisienal Persennel Officer,
S.C.Rly., Vijayawada.

3, Senier Divisienal Electrical Engineer,
S8.C.,Rly., Vijayawada.

Ceunsel fer the Applicant

Ceunsel fer the Respendents .o

CORAM:

HON'BLE SHRI .

R.RANGARAJAN : MEMBER GADMN.)

I Oral erder as per Hen'ble Shri R.Rangarajan, Membs

The applicant in this OA initially jeined as
en 12,5.82 in Train Lighting Wing ef S.C.Rallway, V
Divisien under R-3, He was prometed as a Khalasi |
the year 199§ in the grade ef pay eof R5.800-1150 inm
Train Lignting wing under R-3, It is stated that h
his estien te ge ever te Pewer Lighting sida@%ﬁﬂlet
150/1v/1, dated 4.4.9&%¥:239t10n was given‘ta seﬁc
were trade tested for prometien te the pest ef Khal

fer exercising their eptien te ge te any sne ef the
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| jayawada
Helper in
the same

> had given
ter Ne.B/E.
Knalasis whe

asi Helper

Sides namely




Pewer Lighting, Train Lighting and ether iselated ca
Hewever it is stated by the learned cesunsel fer the
that the Khalasis mentiened in Annexurc-Z letter had
epted power lighting side but they were given re-ept
ene of the trades. It is alse stated by the applica
that the applicant was net given his eptien te chang
wheh similar eptiens were given te ether Khalasis by
letter. By letter dated 9.4.96 (A-3) the applicant
representatien te R-2 te retain him in train lightin
cancelling his‘earlier sption te ge te pewer lightin
that representatien was net replied se far. He subm
mere representatien dated 3,7,96 at Annexure-4 and a
representatien d;tei 14.7.96 {A-6) te censider his c
retained in train lighting siée instead ef transferr
te the pewer lighting side. In the meantime the imp
erder Ne.B/P 536/II1/Val.l0 dated 27.6.§6 (A~5) was 1
transferring the applicant frem train lighting side
lighting side en thacepshewssf his earlier eptien wi

his representatiens queted abeve,

2. This QA is filed fer setting aside the impugn
Ne.B/P 536/II/Vel.10 Rated 27.6.96 (3~5) en the fils
te retain him in the train lighting wing under R-3 g

his revised optien dated 9.4.96,

_3. It is net understesd frem the abeve whether

L

asked for under the letter dated 4.4.96 (A=-2) is fer

time eptiens asked fer frem the Khalasis. This need

tegery,.
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catien. Further when the applicant wanted te stay
lighting wing by his representatien dated 9.4.96,be
ef the impugned order dated 27.6.96 transferring hi
pewer lighting side, the respendents ceuld have axamp
issue en the basis ef his representatien dated 9.4.

But his representatien dat

N
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went un-answered, In view of the abeve it is fer the respen-
den&nge examine his representatiens en the facts ef [this case
and take 3 éansiéered view en the basis ef the rules! Till

such time @ censidered view is taken and that view ig cenveyed

te the apgplicant, the applicant sheuld be allewed te|centinue

in train lighting side.

4, In view of what is stated abeve R-é is directeéd te censider
the representatiens ef the gpplicant referred te sbeye and take

a final decisien in regard te his representatiens dated 9.4.96,
3.7.96 and 14.7.96 and inform the apslicant accerdingly. Till
such time a decisien iz taken and the appliéant is iqformgi)the
transfer erder dated 27.6.96 sheuld ke kept in abkeyapce se far it
relates te the applicant &nd the apsplicant sheuld bel allewed te

centinue in train lighting wingJﬁﬁ{lidMA '

5. The OA is erdered agcordingly at the admissiJn‘stage

' itself, Ne ceosts.

ﬁ»~\_£_,____—w-——4f§i_\

( R.RANGARAJAN )
Member (Admn, )

Dated: 30th July, 1996

(Dictated in Open Ceurt) X
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Copy to:

1.

2

3.

S5,

Be

7 a-'

The GCenaral [Manager
Sauth Central Railuway,
Railnilayam,
Socunderabad.

Senior Divisional Perseonne)l 0fficer,
Sputh Central Railuay,

1ijayawada,

Senior Divisional Elsctriecal Engineer,
$guth Central Railuay,

\'ijayawads,

One copy to K. G.Ramabhandra Rae, Advecate,
CAT,Hyderabad.

Ona copy to Fr.N.3.0evraj,5r.C0SC,
CAT,Hydarabad, ‘

One copy to Library,CAT,Hyderabad,

One duplicate capy:

YLKR
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